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Acts of the Gujarat Logislature and Ordinances promulgated and
Regnlations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
President on the 20th February, 1982 is hercby published for general information.

K. M. SATWAN],
Secretary 10 the Government of  Gujarad,
Legal Departinent,

GUJARAT ACT NO. 7 OF 1982.

(First published, after having reccived the assent of the President in  the
“Gufarat Government Gazette” on the 23rd February, 1982),

AN ACT

further to amend the Registration Act, 1908 in its application fo the
State of Gujarat.

It is hereby enacted in the Thirty-second Year of the Republic of India as
Follows:—

1. {1} This Act may he called the Registration (Guiarat Amendment)  Short title

Act, 1982, rod comme.
noament.
(?)- Tt shall be deemed to have come into force on the 18th December, 1981
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Amendment 2. Im the Registration Act, 1908, in its application to the State of Gujarat, XVlo
f nooti ; : = * 108
‘i',??t?;’c’g in segwon 17, — :
fxggi"f ("} 1insub-section /), after elause (a), the following clause shall be inserted,
namely :—

“{aa} instruments which purport or operate to effect any contract

for transfer of inmovable property;”;

(% afer sub-section (J), the following sub-section shall be inserted, namely: —

“(1A) The provisions of section 23 shall apply to an instrument referred
to im clause (aa} of sub-section (7} and executed before the commencement
of tho Registration (Gujarat Amendment) Act, 1982 as if in that section for

the words “from the date of its execution” the words, figures, znd leiters
“from the I1st March, 1982” had been substituted.”

(3 in sub-section (2), the explanation shall be deleted.

Repeal 8. ({) The Registration (Gujarat Amendment) Ordinance, 1981 is hereby Guj,
gnd savings ré'?e'ﬂed. Ord.
12 of
) . ] 1981,
(2) Notwithstanding such repeal anything done ov any action taken under
the Registration Act, 1903, as amended by the said Ordinance, shall he deemed

to have been done or taken under that Act as amended by this Act,
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PART lV S e
Acts of ihe Gojarat’ Legmlatme and - Ordmances promnlgaud and
- -~ . Regulations made by the’ Governor. © S
" The followmg Act of the Gujarat Legislature having been assented to by the
Pres:dent on the 2lst September, 1996 is helcby published for general mt‘ormatmn

R. M. MEHTA
Secretary to the Government ‘of Gujarat
' Legal: Department ' :

GUJARAT ACT NO. 18 OF 1990

(Fn‘st pubhshed “after havmg recewed the assant of the Pres1dent in thc
“Gu;arat Govemmem Gazette” on the 5th October, 1990) o
‘ AN Acr - . o

further to amend thc Regrstratlon Act 1908 in its apphcatron to the State
o . - of Gujarat. '

T s her;,hy enanted m the Fmt‘.y-ﬁrat Yea.r of the Republlc of Indla. _
as follows e

. () Thls Aot may be oalled the Regisbratlon (Gu]a.rst Amendment) Short -
- Am; 1990 S title and

. © It shall some- mto foree on such dato as ‘the Stat:e Government": F-'”?t‘.
" may, by nohfmablon in the OM Gazetts; appomt - :

: m ‘2. Tn, tho . Registration. Act, 1908, in its a.pphcatlon to the State of .. ]3 :
©oef Gu]arat (heremafter referredto as “the prmmpal Ant”), in seatlon 30,—

ce _2_2-_1
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(1) msub-sectmn (Ig,i_ hg imokets and f'gure "(1)" shall be deleted ; o

(2) sub—seotton (2) at@p@:_fdeleted _ o
3. _ In the pr:nclpal Am &eetlon G’I Bhall be deleted

g ;

e 4 In t,he Fmol;ml Act, aﬂ:er aeotlon §9€, the fg]lowmg seotlon shalli -

"?EE%

: m;ay of . '?fgoﬁ ' (I) If, .on “mspééﬁoh or. othemlsé, 1t.f is found that the fee

it _ ablo under this Aot in relation to any document wilioh is registered
orreghs ' E:g nob heedt paid or ‘has been insufficiently paid, such-fee magm(t:ﬁer .
"f::fn- R fallure to pay the samic on demand within the period specified therein), .
- arecsr of “on a certificate of the Inspeotor Genetsl of Registration, be recovered -
' bbod - - from the person who presented such dosument for refgmtratlon under
'::'dm@ - - seotion - 32 as an arrear of land revenie. The cestificate of the- In-' )
gﬁ?iﬁm- .- spector Qeneral of Registration shall be final snd s]mll not be oalled .

L mad -questlonmany oourﬁ or beforo: any authority :

Prov)ded that no such nertlfleate shall be granted un.less duo in-
quiry 18 made and such person is given an opportumty of bemg hea.rd.

{9 Where the Iuspec’cor General of Reglshratlon finds that the
‘amtount of fee in"excess of that which is legally ohargeable, has been
_ ohm:ged and paid under the provisions of this Aot, he ‘may, upon sn
applmatlon in writing or otherwise, refund the excess B
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